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Judgement

1. Rule, rule made returnable forthwith. Heard both the sides by consent for final
disposal.

2. In all the petitions direction is sought against the University to send revised
pension proposal as it is the grievance of the petitioners that though benefit of
Government Resolution dated 7/4/2011 was given to them while in service, the
benefit is not extended for pensionary benefits and the pension is not fixed
accordingly. For giving one instance, they have produced record in respect of one
Shamrao Pradhan showing that the benefit was considered for fixation of the
pension and the pension was fixed accordingly. There is one correspondence
made by the Government with the University dated 10/12/2015. It also shows
that the Government has informed that the employees who were in service as on
7/4/2011 or who retired thereafter were entitled to the benefit of the
Government Resolution.

3. It appears that when the proposal was considered it was not certain as to
whether the benefit of this Government Resolution could have been given and
that can be found in the letter addressed to the Joint Director, Higher Education
dated 2/7/2015 by the office of the Accountant General.

4. In view of these circumferences, the petitions are allowed. Direction is given
only to the extent of consideration of the aforesaid Government Resolution for

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/govind-so-vitthal-talegave-appellant… Page 1 of 2



the benefit purpose. The University is directed to send the proposal for revised
pension with aforesaid clarification. The University and the Joint Director, Higher
Education are to complete this exercise within two months from today and the
office of the Accountant General within three months thereafter. Rule is made
absolute in above terms.
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